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Commercj-1 C.oi plex(BDA), 
Indiranagar, 
Bangalore — 560 038 

Dated : 3o,Ig7 
APPLICATION NO — 	1O!5/87(F)  

- - - 

Applicant 

Chandra flohan 	 V/s 	Sacy., N/a Defence & ors. 

To 

Shri Chandra Plohan, 

Manager(Enginearing) 
Hotel Ashok, High Grounds, 
Bangalore-560 001. 

Shri A.S.Krishna r'lurthy, 
Advocate, 
559  15th Cross, 
I Block, R.T.Nagar, 
Bengal ore-32. 

S. ub j e ct: SENDINGC OPI ES OFCRDER PASSED BY THE BE NCH 

Please find enclosed herewith the copy of RDER/$ 

MxLR passed by this Tribunal in the above said 

application on 30-12--987.cLd424 2_LZ 
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Shri A.S. Krishnamurthy present 

for the applicant. Heard. The applicant - 

is an employee of the Indian Tourism 

Development Corporation (ITDC) having 

enteredervice of that organisation in 

1975. Under Section 14(3) of the Act 

this Tribunal can exercise jurisdiction 

in respect of employees of a public sector 

cbrporation like the ITDC only from the 

date with effect from'which the' provisions 

of that sub—section come into operation. 

Government have not yet notified ITDC under 

Section 14(2) and, therefore, this Tribunal 

cannotas of now,exercisa any jurisdiction 

in respect of employees of ITDC. In view 

of this we have no jurisdiction over the 

subject matter of the present application. 

At this stage Shri Krishnamurthy 

requested that he may be allowed to withdra 

this application with liberty to pursue 

the matter before the appropriate forum. 

We allow this application to be with—

drawn. The applicant will, have full libert' 

to pursue the matter before the appropriate 

forum. 

Registry is directed to return the 

application and its enclosures) retaining 

a duplicate set forj, ecord1to the applicant 

today itself' So that the applicant can 

take further action immediately. 
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